AN

Factual Report in the matter of Rajendra Tiwari V/s Union of India & Ors. (OA No.

61/2024) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal

Background
In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the Hon'ble

National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Rajendra
Tiwari has raised the issue that the area and the land notified as Nahargarh
Sanctuary, Khasra No. 5621 (New Khasra No. 6443), 6444/1,6440 of village Amer
comes within the category of Forest Act and governed by Nahargarh Wildlife
Sanctuary notifications, coming within the eco sensitive zone and inspite of that the
area of khasra no. 5621 was sub divided and land measuring 1.93 hectare which was
reserved forest was re-deserved without any authority in violation of Section 2 of
Forest (Conservation) Act, 1980.There is encroachment in Khasra no. 169 of village
Nahargarh, it is being used for commercial activities in violation of Air Act, 1981 and

the Water Act, 1974.

Order

Hon’ble NGT Central Zone Bench passed an order dated 08.11.2024 which inter-alia

says as under:-
“1. The contention of the applicant are that the area and the land notified as
Nahargarh Sanctuary, Khasra No. 5621 (New Khasra No. 6443), 6444/1,6440
of village Amer comes within the category of Forest Act and governed by
Nahargarh Wildlife Sanctuary notifications, coming within the eco sensitive
zone and inspite of that the area of khasra no. 5621 was sub divided and land
measuring 1.93 hectare which was reserved forest was re-deserved without
any authority in violation of Section 2 of Forest (Conservation) Act, 1980. It is
further submitted thatl there are encroachments in Khasra no. 169 of village
Nahargarh, it is being used for commercial activities by respondent no. 16 &17
using hazardous chemicals and gases in violation of Air (Prevention and

Control of Pollution)Act, 1981 and Water (Prevention and Control of Pollution)
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Act, 1974 using heavy machineries contributing to sound pollution in that area
causing disturbances in natural habitants of wildlife and also hazardous for
forest in violation of environmental rules. Notices were issued to the
respondents but no clear demarcation and report has been filed.........
3.In the meantime, we constitute a following committee with direction to
submit the factual and action taken report :
i. One representative from the Chief Conservator of Forest, State of
Rajasthan, Jaipur
ii.  The Collector, Jaipur/Chairman Ex-officio of the monitoring committee
(Rajasthan)

iii.  One representative from the State Pollution Control Board (Rajasthan)
4. The Committee is directed to visit the site and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

Field Visit

Office Order dated 09.12.2024 issued from District Collectorate, Jaipur

nominating SDO, Amer. Letter dated 04.12.2024 issued from Forest

Department nominating DCF (WL), Zoo, Jaipur and office order dated

29.08.2024 issued from RSPCB appointing RO, Jaipur (North) as OIC in the

case. (Copy of the nominations are enclosed and collectively marked as

Annexure-1)

Following persons conducted the field visit on 10.01.2025 in connection with

this case:

(i) Sh. Jagdish Chand Gupta, Deputy Conservator of Forests, (WL), Zoo,
Jaipur.

(i)  Sh. Bajrang Lal Swami, Sub-Divisional Officer, Amer, Jaipur.

(iii)  Sh. Vijay Sharma, Regiohal Officer, Rajasthan State Pollution Control

Board, Jaipur (North).
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Observations

During field visit and on perusal of records, it was observed that: -

(i)

(if)

(iii)

(v)

Matter relates to the retail outlet of unit M/s Handicraft Haveli located
on Khasra No. 88 engaged in sale of Handicraft items and unit’s
godown located on Khasra No. 169 engaged in finishing and packing of
handicraft items which were visited by the joint committee members.
At retail outlet of the unit located on Khasra No. 88 sale of the
handicraft items being done with arrangement for demonstration
activity of carpet manufacturing and block printing. No source of air or
water pollution was observed except domestic waste water from
approx. 6 labours from the premises. Retail outlet of the unit does not
require to obtain consent from the State Board.

At godown of the unit at Khasra No. 169, activities of finishing and
packing of handicraft items were being carried out. No source of air or
water pollution were observed except domestic waste water from
approx. 6 labours from the premises. Unit requires to obtain consent
under the provisions of the Air Act,1981 and/or the Water Act, 1974
from the State Board.

That as per categorization of industrial units by the State Board,
Handicrafts units without furnace and surface treatment is covered
under Green category and operating within the Eco Sensitive zone of
the Nahargarh Wild Life Sanctuary, therefore, show cause notice has
been issued on 13.01.2025 (Copy enclosed at Annexure- 2) to the unit
located at Khasra No. 169 for operating without valid consent from the
State Board, under the provisions of the Air Act, 1981 and the Water
Act, 1974,

Status of location of both premises were verified on 16.07.2024 by the
concerned persons of Forest Department and it was observed that both
the premises falls outside the Forest Boundaries (Copy of Mauka

Inspection Report enclosed at Annexure-3). As per the representative
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(vi)

(vii)

(viii)

of Forest Department in the joint committee, both the premises also
falls outside the Nahargarh Wild Life Sanctuary notified on 22.09.1980
and within the Eco Sensitive zone notified on 08.03.2019 of the
Nahargarh Wild Life Sanctuary.

That Zonal Master Plan of the Nahargarh Wild Life Sanctuary has been
approved by the State Government which inter-alia says as under:-
“10.4Existing Activity/Use

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotel, resort, commercial establishments, etc. This leads
to the requirement of defining what is “existing.”

For purpose of ZMP for the ESZ, hotels, resorts, commercial
establishments, etc. shall be considered as existing if they have any of
the following issued prior to 08.03.2019 ESZ Notification of Nahargarh:
1. Electricity connection for non-agricultural use.

2. Approval by Tourism Department as tourism unit.
3.Conversion order/Patta for non-agricultural use.
4. Building Plan approval.

5. Order regarding change in landuse.

6. Proof of deposition of tax.as hotel, resort, commercial establishment,

etc.
7. CTE/CTO/Environmental Clearance.”
That as per the circular dated 26.09.2023 issued from Forest,

Environment & Climate Change Department, Govt. of Rajasthan
regarding clarification of Hotels, resorts etc. which would be
considered “existing” which are having any of the 07 listed documents
(as mentioned above) prior to issue of Notification of that ESZ. Copy of
the circular enclosed and marked as Annexure-4.

That according to above, the unit have 02 documents from the above
list (Listed at Sr. No. 1 and 6) issued prior to 08.03.2019 and the

documents are attached and collectively marked as Annexure-5.
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(ix)

(x)

(xi)

Accordingly, the establishment was in existence prior to issuance of the
Notification dated 08.03.2019 defining ESZ of the NWLS.

Handicrafts units without furnace and surface treatment does not
require to obtain Environmental Clearance under the provisions of the
EIA Notification dated 14.09.2006 and, accordingly, unit does not
require to obtain Wild Life clearance from NBWL. Besides, there are so
many other multi storied buildings in this area and other residential
and commercial activities also being carried out in the area.

As per the representative of Forest Department, a meeting was
convened under the chairmanship of Principal Chief Conservator of
Forests and Chief Wild Life Warden, Rajasthan, Jaipur on 07.01.2025, in
that meeting, map of Nahargarh Wild Life Sanctuary, as mentioned in
its ESZ Notification dated 08.03.2019 was viewed vis-3-vis the
coordinates of the points of the sanctuary and found that there are
discrepancies w.r.t. the points of the sanctuary boundaries which need
to be rectified. Accordingly, it was unanimously decided in the meeting
that DCF (WL), Zoo, Jaipur shall superimpose the map of the Sanctuary
as mentioned in the Sanctuary Notification dated 22.09.1980 on the
digital revenue khasra map. The DCF shall submit such detailed WLS &
ESZ overlaid on digital revenue khasra superimposed map. This rectified
map will be submitted before the committee to finalize after evaluation
& approval of committee of Principal Chief Conservator of Forests and
Chief Wild Life Warden, Rajasthan. Such proposed rectified map shall
be forwarded to the State Government for approval. Copy of the
Minutes of Meeting dated 07.01.2025 enclosed and marked as

Annexure-6.

Photographs taken during the site visit are enclosed and collectively

L %e"ﬂ-

marked as Annexure-7.
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Conclusion

(1) Unit is being operated outside Forest area and outside of the Nahargarh
Wild Life Sanctuary and within ESZ of the sanctuary without valid consent
from the State Board, therefore, a show cause notice has been issued from
the Rajasthan State Pollution Control Board on 13.01.2025 and further
action as per rules shall be taken.

(n) Unit does not require to obtain Environmental Clearance under the
provisions of the EIA Notification dated 14.09.2006 and, accordingly, unit
does not require to obtain Wild Life clearance from NBWL.

Enclosures

(i) Office Order dated 09.12.2024 issued from District Collectorate, Jaipur
Letter dated 04.12.2024 issued from Forest Department nominating DCF
(WL), Zoo, Jaipur and office order dated 29.08.2024 issued from RSPCB
appointing RO, Jaipur (North) as OIC in the case (Annexure-1).

(i)  Show cause notice dated 13.01.2025 (Annexure - 2).

(i)  Mauka Inspection Report dated 16.07.2024 (Annexure - 3).

(iv)  Circular dated 26.09.2023 (Annexure - 4).

(v)  Documents issued prior to 08.03.2019 (Annexure - 5).

(vi)  Minutes of meeting dated 07.01.2025 (Annexure -6).

(vii) Photographs taken during the field visit (Annexure -7).
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Vijay Sharma Bajrang Lal Swami Jagdish Chand Gupta
Regional Officer, SDO, Amer, Jaipur. Deputy Conservator of

Rajasthan State Pollution Forests, Wild Life (Zoo),

Control Board, Jaipur Jaipur.

(North)
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Annexure-1

RSPCB
{1 B 0 W 18-509-6386-407-43-61/2024
SPHI: T- F.10(635)RPCB/Legal/NGT/2024/ § S~ — 97F( G1:28-08-2024
29
faw- I de/AeT/3did T0: ORIGIONAL APPLICATION/APPLICATION/61/2024

ii.  gri/ard/sdien : Rajendra Tiwari
iii.  yfAfard): Union of India & Ors.
iv. i1y T H: NATIONAL GREEN TRIBUNAL (NGT), Bhopal
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BTN R §9 HEMHIeH AU HEIed / W1 $ SR ¥ Iael wahkw F wara/srdie/Re TRad 33, e &)
AT X T4 fafae s1ae o/mefAr o g o3 ¥ o 1 Ut el e e e o @ -
THRT SMfUPRIAH-aUS BT AH: Regional Officer, Jaipur (North)
UGTH: Regional Officer (North)

Udl: Regional Office(North), RSPCB, Opp. Road No. 5, Sikar Road, Jaipur
Mobile No / Email : 9414077343 / rorpcb.jaipur@gmail.com
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Member Secretary Ny
SHi: U- F.10(635)RPCB/Legal/NGT/2024/ O FS™ - 93( fRAie: 26-08-2024
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gty e &1 gaerd Ud sfaxae sriarg! gg UNd §:- 2

1.Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (North), appointed as OIC on behalf of
RSPCB with the direction to prepare the parawise factual report, contact the counsel of the State Board and get the draft
reply so that same may be filed with approval of competent authority before Hon'ble NGT, Bhopal.

2. Shri Rohit Sharma, Advocate, E-5/43, Arera Colony, Bhopal, Pin-462016 Mobile No. 8435256569 with the request to file
the reply, act and plead before the Hon'ble NGT, Bhopal. you will be paid fee as per RSPCB office order dated 05.03.2020.

Member Secretary 2

Signature

Digitally signed by

Reason: Appro

f No.: 10052169
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Annexure-2

Regional Office Jaipur North
| Rajasthan State Pollution Control Board
- Opp. Road No. 5, VKIA, Sikar Road, Jaipur ’

oy Email:- rorpeb.jaipur@gmail.com

www.environment.rajasthan.gov.in
~ Ph:-0141-2850100

“.

Registered Post/IC-mail

I'.No.RPCB/ROJP/N/Gen-37/ 15711 Date: /3 [p1) 26

M/s Handicraft Haveli,
Khasra No-109, Beniwal Bagh,

Gurjar ghati Jaipur, Rajasthan,

Sir,

1.

Lo

wh

0.

Subject: - Show cause notice for intended direction for closure under section 33(A) of the
Water (Prevention & Control of Pollution) Act. 1974 and under scction 31(A) the Air
(Prevention & Control of Pollution) Act, 1981 for your industrial unit located at Khasra No-

169, Beniwal Bagh, Gurjar ghati Jaipur, Rajasthan.

Reference: ].Inspection Report dated 18.09.2024.

Whercas. the Water (Prevention and Control of Pollution) Act. 1974 (hercinafter referred to as
the *“Water Act”™) has come into force in whole of the State of Rajasthan w.c.f. 23/03/1974 &
the Air (Prevention and Control of” Pollution) Act. 1981 (hercinafier referred to as the “Air

Act”) has come to force in whole of the State of Rajasthan w.c.f. 16/05/198]1.

And whercas the Water Act has been enacted for-the prevention and control of watcer pollution
and the maintaining or restoring of wholesomencss of water & the Air Act has been enacted to
provide for the prevention, control and abatement of air pollution and to carry out the aforesaid
purpose and the Rajasthan Statc Pollution Control Board (hereinafter referred to as the
“Board”) has been conferred power to take such steps as are deemed necessary for the
enforcement of the provisions of the aforesaid Acts.

And whercas keeping this in view the Rajasthan State Pollution Control Board (here in after
called as the “Board”™) has been conferred powers to take such steps as arc nccessary for the
prevention control & abatement of air and water pollution.

And whereas unit is being operated in the name & style of M/s Handieraft Haveli located at
Khasra No-169, Beniwal Bagh, Gurjar ghati Jaipur, Rajasthan.

And whereas. wpection of Unit was carried out on 18.09.2024 by State Board Olfficials,
During Inspection. following non-compliances were observed:

e Unit found established without prior Consent to cstablish and put to operation

without Consent to operate from the State Board.
And whereas, National Green Tribunal (NGT) delivered a decision on May 08,2013 in
the application no. 37 of 2012; Wassan Singh V/s. State of Punjab-regarding, and it was
enjoined upon all the industrial operations and process to close down their production
activity which are operating without proper consent of the State Board. State Pollution

Control Board has also been direeted to seal such defaulter units.




Regional Office Jaipur North
Rajasthan State Pollution Control Board,
Opp. Road No. 5, VKIA, Sikar Road, Jaipur

. ) Email:- rorpeb.jaipur@gmail.com
AN~ www.environment.rajasthan.gov.in
_ Ph:-0141-2850100 - -

7. And whercas. the above observation clearly reveals that industry has violated the provisions o
the Air (Prevention and Control of Pollution) Act, 1981 & the Water (Prevention & Control of
Pollution) Act, 1974,

§ And whereas: above stated violations of the provisions of the Air Act & the Water Act have
been viewed seriously by the Board.

9. And whercas the State Board may. in exercise of the powers conferred upon it under the
provisions of scction 33(A) of the Water Act and 31(A) of the Air Act and in performance of
their functions under the said Acts. issuc directions in writing to any person, officer or any
authority and such person, officer or authority shall be bound to comply with such dircctions

which includes the power to direct:- N

a). The closure, prohibition or regulation of any industry, operation or process or
b). Stoppage or regulation of the supply of electricity or water or any other service.
Therefore, a show causc notice is being issued as to why the direction for closure of the
industry including disconnection ol eleetric and water supply be not confirmed. In case you wish 1o
submit any objection/clarifications to above notice. please arrange 1o submit your clarification along
At e suppoerting documents/eyidence within 15 days from date of issuc of this letter 10 this office
faiiing 1o which direction under the Air Act & the Water Act shall be confirmed without any further

notice
Yours sincerely.

e

(Vijay Sharmua)

Regional Officer. )
2
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Annexure-4

Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Part] Dated 26 023
ated 26.09.2

Circular

o ch[;) Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
hq re uffs:r. E.SZ.S have already been notified for many PAs while for many others
the process of notifying ESZs is in various stages. ,

Ai:'ter notiﬁcatiop of E‘SZ, Zonal Master Plan (ZMP) is supposed to be prepared
and publlshed.to provide guldance for taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
IS In various stages. ,

o~
Refereqce are being re.ceived regarding regulation of activities in ESZs, which
have been notified bu.t for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified and thus have default width of 10 kms.
. The matter has been examined and to provide required clarity, following
guidelines are hereby issued:
1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:
Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts etc. It is hereby clarified that such hotels, resorts, etc. would be considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ:-
1) Electricity connection for non-agricultural use.
(i)  Approval by Tourism Department as tourism unit.
o (iii)  Conversion order/ Patta for non-agricultural use.

(iv)  Building plan approval.

(v)  Order regarding change in land use.

(vi)  Proof of deposit of tax as hotel, resort, etc.
(vii) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considereo\‘;ﬁa‘l’id |t |

Secretary .
Date: 2023.09.R6[T05:33 IST
RajKaj Ref No. : 4785371 Reason: Approved ™~




2. PAs for which ESZ is yet to be notified:

These are cases where default BSZ is 10 km around PA. ES7. notification for such
PAs would be issued only after the issuc of this Circular. Such notifications for ESZs are
also likely to have classification of hotels, resorts, ete. in two categorics— “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of documents listed in this Circular, issued prior to the date of issue of this circular or the
date of issue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control Board and District Monitoring Committ_ee (_)f
ESZs shall use this guidance for deciding and regulation of cases of these categories In

ESZs.
(Monali Sen, IFS)
Director cum Joint Secretary
Copy to:
. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of

Rajasthan, Jaipur.
2. PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan,
Jaipur.
PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.
PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.
Principal Chief Conservator of Forest & Head of Forest Force(HoFF),
Rajasthan, Jaipur with request to circulate it to all concerned.
7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW),
Rajasthan, Jaipur.
All Divisional Commissioners, Rajasthan.
. All District Collectors, Rajasthan.
10.  Guard File.

SR

0 00

Director cum Joint Secretary

Secretary
Date: 2023.09.R6} .\5:33 IST

RajKaj Ref No. : 4785371 Reason: Approved




P |

J.

;.‘:' ® o

'...j_.

Annexure-5

, ™ i wag faega faaen frm fafezs o 0088 =
"WSE, BRAHANBURI fogn v s ( TR wiR )
* ¢ JAIPUR . tim S .
£ _'l— TYTY W TR T yrr Wt waya ST T wruiery Eefiody o Fyrprira w2 srivETe o fes gy .
B ' —]
i g L4 ﬁzérﬁ
§ me-nnﬂrwr-q &m wEm w7 ";%tm"' i-ﬁu___
LoTms W Augr2014 01407-2014—13408-2014 27-08-2014
e |
'3 9R1, LTI e s o N T o B
H U qﬁq grét ! —
r s Lm 4 23£574]05 R UREAN Q
| | R [l ﬂ hﬂm q‘ﬂuhf‘ﬂlf'lﬂt m'l'fﬁ'l MW"’"" |
o
i e masmﬁ}r 1.0 ECB54.00 |
¥l on
: ?. - ﬂ-m mm m! "‘H’!'I'h’ !
LEP wh sreh thawty | womy ah= fre ) { fmm. ot ) { fam el )
Cp DS 2020XA | 400 V| 400 U 46 KU a& KU
! :l_-'E | ey ey wwrr | vfrer wd P | wrturs waw ™ T am e | 3wt | e o fyry I
C=© [TOBI47HOTKUH 154%; 15135 3461 20/1 722 '
B3 | KVAH 18294 17883 | 411 8220
5 E| l KvaA 2.10 2.100 42,000
FE e | stmuter | wm | Adem | feetavz e | defe | fatene | feem | dor | mmosnen
g_{_-l'_h'_r ww(gfan )| s ot r— g L4} 2 frafa frafy | mrfire [
v F bt
* 1 0.87 58467 316039 RECULAR 7220
AT famnfni= ) | wuw| ferrm fam e |
P
FF - 1 T
348 i il 47337.00 | - 722.00
Fa i: ) T 3480.00 8 i 1083.00 |
s s i T s 19. vt frwre apew
;E. ,:5 4 h‘-"’.'“\ AT 20. =
4; ,; s T — 11, sr=1 %0 7 wiy Famm ofe :
e | fraran 22 =1 4w T g e ] |
; Bl w3 2. 321 T W Y WA RTRT 39 :
EEL° frary wrarst 24 377 W WY AT IO I
FZl  [mwemmoredosem|  1042.61 [ s | seren o s e e K
E& |0 [y et (i) T i B WO T
E{f 1| s i i 27 st vfp (W ) i
|
R 10¢.00 28 frest = o wwro iy |
E : 13| femm 29, rarfira Ty wrfer ( wre o ) L — -1
E 14 P s s 19 3 wram) 209,51 10, Fres ffg o Sy i (g M B TR W W) { L
2 15| T s g ey nifyy - Frkiy
2 : . . n farrem sy wrard 1044.19
B 6 | TN P T e 2388.00 | fru fafie s 20 W nfn (3w s ) £7947
£ Fero=t . furfiarm vy a1g i g ) n
E. g s yrum l
5 Juli4  Junl4 Mayld4 Apri4 Marld Febld uny
ﬁnn T_'_‘_Qg =TT q-'\:'.:-grl

R m



.""-""'11 .ﬁ‘zb @ vy fage famw frmm fafirde e T
X V, BRAHAM '

ARN E-V e wraTe tyow TR JML ) /(

m"" JUNL ™ mvw vt 2104560539071 o’
wratere = % 1412678147 A e 001 20450
I A B AGAREE ] pge) [em—— e
™ gqrR] . A @44 Tl | o ;J
{ O3, 007 I AT Y e ol i
i AR ﬁ: 3 | fuste wrard
'Eiﬂt-l-'ﬂ'l 927015555 |ffnfefr] REGULAR s | vedwrerd . pe el el ) TIEN,
vy | s. | serfumm =it nife
I T10456007685 6. | A A Ady feTm .
;i asn | 43 7. | v ]
l‘hm 1756039 yarmf| 24571.00 |8 | ¥R
-'{__“m B7To700&S o | raza( ) () weem
!Em“ Mar /2017 e o e 1.0G900 (ii) witerr festwerr e Fromas
T wY SEF1031599 |#frwty | JOC0XA 1o.| Prra i (wm a1 B A WA g
ﬁuﬁ.nﬂ MDS 11. | forps opes e O 17 __:
i!qm'- nw ) BO.00 KW .‘mm 80.00 KW 11 | W= HTET T a4k, 00
V| wretwrn (i) 50 yrft g UREAN 13. | wrfra v -
' ﬂm‘lm 2310 V Hreffeetetn | 210 V 14, | w=n #n - wig frm
i-: drzr wnfen et zpe | Ty 15, | 3= r wiy frga e
!iuhﬂhﬂ' 0. 756 o gty | (- =000 16. | s e =Y e wraw T
" ?rh'hm sh36 sz s v 17. | sr=r %0 wm wiy Trio o ]
£ | e = feafn OK oo ¥ el | K v, | s 2 e why o L At g
£f[wavempin [ 01 03 2017 [memffE]01-02-201 7119, sraTaifa e (%)
'jimihﬁtt T02147807 Lo TR 20. | e T (R H 10 ® 19 TR WO ca74c A7
| whmrr e powy| 24247 v (o] 24026 11. | frget fars 7w vfm
:i whew e o) | 28022 o ) 25531 22. | e wran f (e ST )
1{: w1 571 O (VAL 23, | rrem wrwe g wye i - (1) te whe
; S ——— s, ) wive e whed
) | e vz owm) * | vm o (OAM) 24 mm-nvm;ntn—n.n.ur S47
! e Y (KVAM) TR (VA 15, | Farerer sy W 1024
t wher T (KA - TN I (KVA) P r——L g L L L 55273.0
' ozt w1 frafa zi. g o faget @ Tt arg o s 3T oy T qf-rrs
it | omol 2273 44460 wy [ebl7  Janl7 Decls Novlé Dctls Sepl
povay| 27 €87 Ty 620 4120 4930 4200 6020 SE84C
movay 1,521 14.420 T A
I 03 -03-2017 —— 17-03-2017 .

i ||||||H|I VTN I1'

..Mﬁf—hmw-ﬁnq‘mﬁﬂﬂh

foraram #d mTaTd §q 219 Wi AT - 1800~ 180- 6507




(1) & i)
A
 gEf @ c%%u Reiwes /1)) 9

A AT A, H RN m"'}m e rw ﬁ??“ AT

Emm“ W e r};‘?ﬂ#ﬂm Sl6a/3¢52]%
W I Lo 1 AW ™| A dmafn | agw oy 9% 4. & 7 Tm 3 A
Tew upT
o R (efvr) !
T RRE A 121 T35’
R o
e (l.ﬁpﬂ*i—o?fﬁﬂffnf}) DBI
warf Bo Fol f BM#
) |
e 63 /e 3’ 1 1J
I /T IO 95 e
R aTofe
Q| =
e g @H?Tﬁlﬁ. \.
wfafda &. ¥ . beaen”
{[&'?Tﬂfﬁ goﬁre“lf e
p— H TAT &d. A T 39l AT L Wﬂ‘ﬂ:jhﬁ?ﬂ@n

ME: mmﬂwaﬁéﬂﬁﬂmﬂtr&nnmﬁﬂﬁmwﬂhﬁwﬂm;
2 #a & afh &= g om0 = @ g dg gt I ,;'f
wuEwal



d °I9R forersr 1Ay o

TIeaTfeven S P 1063 & Prom 22, 23 afie 24 (1) ¥ IF)

et @ wfl

L O A13()7 25 —efta
o, HER... wd . SV s 933312!1!
s
-t") %.‘; ﬁ}—:"?—’_a ‘5;0 ﬂhﬂ*, ..................
...... = m - U»ﬂ
H'W“‘“‘[ o | g duafn | age o |dw . dE @ T 3 RA
‘[ﬁM(mJQﬂDBQ\’l}—J C.’
ST R : joey| U >
T os132 | ~ pr W
mﬁ&/ S\ E 7, :)
e 4
Iee . —_ -
S /e S U g S reyl7
>R T ,
H =
Wt aer P A W [D28Y
uffds ». wE -
ges  |)0269
: THESTT m’ S e o /4 & ST K
e : 1wﬂmﬂmtgmmmtmm¥ﬂﬂ%wmhwmml(n
2 &= $ uft o g T @A W @ areh &g qeh S g N irC B2
& pRmaN o8 e
4 [ H Wiagy



Annexure-6

ST T 980 99 6 Y9 &7 Igoiq giidTeld, Toieel

BT . 0141—2700151 $—Ad: pecf.cwlw.forest@rajasthan.gov.in
HHD: Th 8 (07)2024 / fafer / Gasilu—02868 / 2024—25 faid: 3—aweR
o FROE AR

&1 07.01.2025 B ARTIS TSI FIRVY DI ARRGAT &AH  22.09.1980 H
3ifha AR Td ATEe IRV & bl AlEied 5§ yalRia ARl § R & |4y
H UgE J&9 99 ERed U9 G aIoid UfdTerds, RTSTRRM, SIIQR &1 e H ITd bel
H 93 D1 ARG fbar 77| 59 d3% H = BRI IuRRerd vg—

1. o deocer o™i, AIfARad T 9= 99 ke (3 U fafd), o™, SR |

2. 3l Y A/ TS, A0 Y& G a9 WR&d Ud Aled AMNHRI (TH.IY),
RTGIRT, ST |

3. 1 IO HAR T, JAfd0 G & I W& (T=Ioild), O, ST |

4. 3N . A, ARG UeE JR a9 ERed (PR JAMRISHT Td 9 gala),

RTGIRT, ST |

21 &1 AERIS, §&F 99 Gl (T=Ioid), SR |

3 JRD O, IU I ERefh (3773.21.), M50 SR |

2 SHTRIRT T Wi, Y o+ ARefd (q=aoiia), FRfearer, Sy |

s faTer HAR [T, U a9 HRETdH (THATY.), IS0 SR |

HARR, HII0 IU g9 WReTdh, (@Isid), RISIreR, SR |

© 0N oo

JU g9 WD (@goid) FRAfSIeR, SR gR1 dod H IURYT He®l & He
ARG IMARYY D] AT aih 22.09,1980 DI SIRT Bl Mg , H IeclRad JFIRTYI Dl
IRI feeme &1 ARl & AR & IR # ST d R | AENE JARVI & IHhT JAled
SIF B SR STegEe fasid 08.03.2019 H el Sl <1 ¥l ¥ MIRI &I AT Bl
JTATH-T HIAT| TG TR SR T8 ARG DI AHAT Bl URASA F | ATD fhar 131 2|
I T H A WR 1 ¥ 100 fovg sifhd fba M 7, Siafh ARG H J9MIRT 61 AT
& Bad 11 g1l & Sf. 1. T, PlfSied o gl & Seorad a1 11 7, 9
IJIRTY BT AT I Uef¥d T8l fhar o1 Ahar 2 | 799 R YRid /A1d & T IRy
B GHET DI JHIRTY DI SR DI 5 OGAAT 31 22.09.1980 & AR U W TR
R YRIT &1 78 AW § B1H! FfeAT = | urRll TS | S AR R AP B Tg AT U
FTRTY &) SRR § R B RO A AR SR weem % ae frereE
2| NH® SR A" el | 31T el Y %IgltaChI;ISIanglé‘lbﬁﬂ el BT A
H gfg oNITAR 81 I8 € | Sod AT BT T [yl wf%r

Date: 2025.01.09
Reason: Approved

:59:55 IST
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I e H dJodb H IuRYd 9 ISRl | Tl B TS SR IMIARYY Bl AT T
ARG IARVY & Sl WS SiF &I ARGAT a1 08.03.2019 B SR Bl T, &
A TR W A R eag= fbar war| S| waasta 3 (o forr &1 fé AevTe
IRIRYY Pl FAGA faAlh 22.09.1980 & IMER YR IS HY WR JHIRVY D] TR ST
SId | f54e foy Su o+ wReTdh (q=usiia) FRIfSarer, SR &l fadle 17.01.2025 T6 AT
& FHE ARIE Il JMIRVY B AR WA B3 B ey A W R |wHen
JURI RIS WRBR Bl AJAIGT B ST ST | §HG AIF—A1T bl JAcd S Bl
SIETAT & SMUR WR DI AACT S B AT = |l Uga fhar o1 |

J%h FIIITE FATK B8 |

(T9 AR SUrA)
T J& 99 AxeTd Ud
q& gl YfcrdreTa,
RTGIRT, STAYR
HHIh: Th 8 (07)2024 / fafer / Gasilu—02868 / 2024—25 fai®: 3—sweR
WWﬁwﬁwmm%@ﬁﬁH%—
I & I GRETD (7 gl THE) RTOIRH, SR |
JfARed Uerm q&d a1 Axerd (319 Td fafe)), JIoier, SiagR |
31fdio yerd 4 99 EReld U4 Arsel BRI (Uh.ANY), STeRIH, STIYR
IR Je &I g1 TReTh (qIoild), RTSTRRI, ST |
JfAIRTT Y R I AReTD (B SMATST TF I dald), TSeel, STy |
J&g g1 AReD (TISild), SR |
U I AReAH (373.21.), TS0 SR |
JY I GReTh (qusiia), FRriSarer, g |

©® N oA LN~

T &I 99 AeTh Ud
q&g qIoilg Yfcrdreld,

RTGTRRATH, GTIYR

Signature valid

Digitally signed by Pa
Upadhyay

Designation : j
Conservator Of
Date: 2025.01.09
Reason: Approved

:59:55 IST
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Photographs taken during inspection are as follows:

w

GUJARGHATI

Trident Hotel Jaipur @
g2 gl

SHAHPURA BA!

(Mahal Jaipur @ AMEYRT aT"

WY1 HE SR

¥
¢
Clo)
|

o \ | Imber: 5118]
PARASRAMPURLE

Google R o

Water Tank i -



GUJARGHATI

Trident Hotel JalpurQ

r— r)r o) r c
T3¢ gled 1 ) =

CJ\JC)

A 315> NW

|
. lrd ﬁr,lrrrer’ 5116
JJF},JJ 2025 6:35:35 PM

SHAHPURA BA
MahalJaipur@ ATEYRT T

YT HEe SRR

PARASRAMPURI
Google

Water Tank



l .‘\ “' ,\\YIL:ZJ‘;‘ :
RN g mim =

GUJARGHATI

Trident Hotel Jaipur 9
FIE3E glee

26.956272N 75.837940E
1 Mahal Jaipur@ MEGRT AT : 283 3 W

SHAHPURA BA

GIEI A SR

.. 1
Index number; 5117

Jan 10, 2025 6:36:02 PM




@11 AIR FORCE STATION
GUJAR GHATI AMER ROAD
JAIPUR302002 (R1.)

GSIN N0.0BAACFH3340L1ZF

Trident Hotel Jaipur

g 26.956305N 75.838226E
T e | 258° W
1

Index number: 5121
Jan 10, 2025 6:37:20 PM






